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SHRI MOOL CHAND DAGA: Rule 
350 says: 

"When a member rises to speak, 
his name shall be called by the Spea-
ker .... " 

(Interruptions) I am on a point of 
order. I have made a point of order. 

(Interruptions) 

SHRI YOGENDRA MAKWANA:  I 
welcome the gesture made by Shri 
Mani Ram Bagri. I request all the 
hon. members from Opposition to con-
demn this agitation. (InterruptionS) 
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SHRI YOGENDRA MAKWANA: It 
is good that you are supporting it 
here. But may I request you-to tell 
their counterparts in Gujarat to sup'-
port it and come out in condemning 
this agitation. If all the parties come 
out condemning this agitation,  I am 
quite hopeful that this 'agitation will 
subside. But it is most unfortunate 
that nobody has come out with a state-
ment condemning this agitation from 
Gujarat (Interruptions) I am not talk 
lng about the national leaders. I am 
talking about the Gujarat leaders of 
various parties. 
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SHRI MAGANBfIAI BAROT: He 
cannot go on like this. 

SI1RI YOGENDRA MAKWANA: We 
have to clarify this matter. He has 
made a specific allegation against the 
Chief Minister. The Chief Minister 
has clearly condemned this agitation 
in Vidhan Sablba; he has said that at 
the cost of our political career, we 
will maintain reservation for SC&ST. 

(In t er1"tLp tions ) 

(II) PERMISSION TO FROM TRADE 

UNIONS BY CIVILIAN EMPLOYEES WORK-

ING IN DEFENCE ESTABLISHMENTS 

SHRI SAMAR MUKHERJEE (How-
rah): Sir, Civilian employees working. 
in Defence establishments are not free 
to form Trade Unions in Andaman and 
Nicobar Islands now. There are more 
than a thousand civilian employees in 
M.E.S. Establishment. They are e~ 
gaged in the construction of Jetties, 
Quarters for the employees, water sup-
ply lnstallations etc., for civilian uti-
lisation as well as Naval, Coastal 
Guard and other defence installations. 
The same types of work are dODe by 
other departments like Andaman Har_ 
bour Works and Private contractors. 
Wnen. workmen of the Civilian Depart-
ments and Private Contractors are free 
to form Trade Unions, there' cannot be 
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any rem.on why the Civilian workmen 
performi.Clg the sa ~ work should be 
debarred or restrained from forming 
trade unions. 

T l::!re are about six hundred work-
men unc.er this organisation at Camp-
bell Bay (Great Nicobar), all on daily 
rates fixed by the Andaman and Nico-
bar Administration under the Mini-
mum Wages Act. Though most of them 
have reudered seven to eigh t years of 
service, an artificial break is given 
after every three months to deprive 
them of all the leave benefits, etc., for 
continuous service. The workers 
know, they are practically on continu-
ous work, but the break is done in the 
records by the authorities without the 
no iedl~e of the workmen. There are 
Held workers and other supervisory 
staff on paltry wages without any ser-
vice security. 

These workmen are not bound by 
any Army Act and entitled to any 
benefits enjoyed by the Defence per-
sonnel. 

Therefore, I demand that all Civi-
lian employees working under the mi-
literised construction and other de-
partments should be allowed to form 
their own trade unions without any 
restriction. 

(iii) CONVERSION OF THE NAGERCOIL 

TELEPHONE EXCHANGE INTO AN AUTOMATIC 

EXCHANCE 

SHRI N. DENNIS (Nagercoil): Na-
gercoil (Kanyakumari District, Tamil 
Nadu) teiephone exchange has to be 
converted into an automatic exchange 
and all the other telephone exchanges 
in the Distr,j,ct to be made to merge 
and amalgamate into the Nagercoil ex-
ohange to function as a single exchange 
so as to enable all the subscribers in 
the District, who are all residing with-
in a very close distance, to get the 
benefit ot making local calls through 
it and to avail the benefit of STD and 
other telephone facilities at the earliest 
opportunity. Kanyakumari District is 
very small in size and extent and i.ts 
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length itself from Cape Camorin to the 
Kerala border Kaliackavilai is only 34 
miles. The density of population and 
also the percentage of literacy in the 
District are very high. Nagercoil 
whioh is the District Quarter is almost 
at the centre of it. Now the existing 
disproportionately large number of 
telephone exchanges here are scatter-
ed,' fragmented and irregu.i.ar. The 
subscribers have to make trunk· calls 
even to nearby plat ~s. To reIl}Qve 
these difficulties, Government may he 
pleased to take early steps for the con-
version of N agercoil exchange into an 
automatic one and all the other ex-
changes in the District be amalgamat-
ed and linked .into a single Nagercoil 
telephone exchange. 

(iv) HARDSHIPS CAUS: D TO THE J'ASSEN-

GF.R8 » U E TO TRATNS C\RRYIND KISANS 

FOR THE KISAN RALLY IN DELHI 

PROF. MADHU DANDAVATE (Raja-
our): The Kishan Rally organised by 
the Ruling Party in Delhi on 16-2-1981 
has caused grave hardship to passen-
gers including delegates to conferences 
with proper advanced reservations on 
trains. 

The trains coming from bombay and 
other places carrying delegates to the 
National Conference of the Janata 
Party at Sarnath were detained and 
delayed due to trains carrying Kisans 
attending the Ruling Party's rally at 
New Delhi and as a  result the dele-
gates could not reach the· Conference 
in time. 

On their return journey from Sarnath 
Conference of the Janata Party, the 
delegates including N.embers of Par-
liament coming to Del!hi to attend the 
Budget Session were not being allowed 
and some of the MPs had to force their 
entry into the train despite advance 
reservations and travel standing. 

This interference \\1.th the movement 
of the passengers is highly objection-
able and the government should make 
a statement in this regard. 


